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4. Mechanisation of loading/unioad-

ing facilities; and

5. Improving productivity in labour and
oqgm

Setting up of Public interest Litigation
Cell in High Courts

2865. SHRI JAGAT VIR SINGH
DRONA: Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(l)whothonhoAllndiachbeum
Conference has recommended for the set-
ting up of a Public Interest Litigation Cell in
each High Count;

(b) it so, the details of the recommenda-
tions made thereon;

(c) the names of High Courts which
have implemented the recommendations;

(d) the categories of persons or bodies
who can submit their petitions brsooking
judicial relief; and °

(e) whether the Supreme Court have
also issued any guidelines to the Govern-
ment in this regard and if so, the details
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFARS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAHSAIDPAH.WTARYAFFARS
(SHRI RANGARAJAN KUMARAMANGA-
LAM): (a) and (b): Yes, Sir. The At india
Chief Justices’ Conference, 1991 has rec-
ommended the satting up of a Public interest
Litigation Cell in sach High Court to enable
the poor, oppressed and economically or
;:ysie-ly handicapped 10 seek-judicial re-

(c) As perthe information received from
the Supreme Court, the recommendations
have so far been implemented by the High
Courts of Andhra Pradesh, Bombay, Delhi,
Guwahati, Kamnataka, Madhya Pradesh and
Sikiim.

(d) and (o). As per the information re-
ceived from the Supreme Court of India, the
Al India Chief Justices’ Conference referred
fo in the Question also resolved that the
guidelines dated 1.12.1988 foliowed by the
Supreme Court for entertaining letters/peti-
tions received as pubiic interest ltigation

~ may be followed by the High Courts subject

to modifications having regard to local con-
ditions. These guidelines enumerate a wide
variety of categories of matters/persons in
respect of which/whom letters/petitions will
ordinarily be entertained such as bonded
labour, neglected children, non-payment of
minimum wagaes, petitions from jails com-
plaining harassment, complaints of death in
police custody, petitions against atrocities
on women, etc. as well as matters of public
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2066. SHRI GANGADHARA
SANIPALLI: WH the Minister of TEXTILES
be ploasod fo state:

(a)whothonxponprboofeomnnbss
than domestic price;

(b)iho.lho“thtnoﬁand

(c)monmbrom'eoﬁm at
fower prioe than the domestic price?

THE mnsvenopsﬂféwme .
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The export price of Bengal
Deshi cotton which has only been allowed





